
LOK SABRA DEBATES 

LOK SABRA 

Wednesday, April 7, 1965/Cha!tra 17, 
1887 (Saka) 

'The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chai'r] 

ORAL ANSWERS TO QUESTIONS 

Teaching ShoPs in Capital 

+ 
(Shri Vishwa Nath Pandey:· . 

.768 J Shrimati Savitri Nigam: 
'1 Shri P. C. BoroOah: 

L Shri Bishwanath Roy: 

Will the Minister of Education be 
pleased to state: 

(a) whether it is a fact that it is 
proposed to make a thorough pnquiry 
into the working of the teaching shops 
in the Capital which are alleged to 
exploit both teachers and students; 
and 

(b) if so, the broad outlines of the 
proposal? 

The Minister of Education (Shri 
M. C. ChagJa): (a) No, Sir. 

(b) Does not arise. 
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8hri M. C. Chagla: We have not got 
any statistics. But I am afraid that 
there are quite a few of them, and 
We are trying to see What we can do 
to prevent these institutions from 
;functioning. 
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Shri M. C. ChagJa: They are spurious 
institutions. We have no control over 
them. We cannot control what train-
ing they give or what pay scales they 
give to teachers, but we are thinking 
of legislation which would prevent 
them from functioning without the 
permission of Government. 

Shri P. C. Borooah: May I know 
whether in pursuance of the recom-
mendations of the Central Advisory 
Board of Education, a model legisla-
tion is being drafted, and if so at 
what stage it is .... 

Shri M. C. Chagla: The resolution 
was passed .... 

Shri P. C. Borooah: I have not 
com.pleted my question yet. 

Mr. Speaker: Normally, it is ex-
pected that the supplementary ques-
tion would be a short one, and, there-
fore, the han. Minister perhaps got uP 
t.o answer the question. 

Shrl P. C. Borooah: ...... and by 
what time that legislation is expected 
to be placed before this Rouse? 

Shri M. C. Chagla: As I have said, 
the resolution was passed in October. 
We have enquired from the States 
what suggestions they have, and after 
we receive them, we shall draft a 
model legislation which will have to 
be sent to the States. because it .il' 
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essentially a State subject. We may 
have a law here controlling the Delhi 
institutions, but there are institutions 
all over India, and at the meeting of 
the Central Advisory Board of Educa-
tion, a unanimous resolution was 
passed that something should be done 
to put down these institutions. 

Mr. Speaker: Now, Shrimati Savi-
tri Ndgam: I must call her because 
she has a grievance that I do not give 
her enough opportunity. Shri Kapur 
Singh complains on the other hand 
that she gets more than she deS'erves. 
I had called both to mY Chamber, and 
both were there, and I had confronted 
them there. 

Shrimati Savitri Nigam: May I 
know' what particular steps are going 
to be taken according to the resolu-
tion whiCh was passed in the Advisory 
Board, and what steps have already 
been taken? 

Sui M. C. Chagla: Under the Uni-
versity Grants Commission Act, no 
institution can call itself a university; 
it is a penal offence. If any degrees or 
diplomas are given by the spurious 
institutions, Government do not 
recognise those degrees and diplomas. 
We want to go a step further and pre-
vent the eXistence of these institutions 
without permission from Government. 
For that purpose, as I said a little 
while ago, when tne hon. Member was 
not here, we are now thinking of 
drafting a model legislation and send-
ing it to the States. 

Dr. Chandrabhan 8111gb: May I 
know whether, if 'any particular case 
is brought to the notice of Govern-
ment where there is definite cheating 
of a. serious nature, Government will 
take any action against that firm? I 
know of some cases. If I bring them 
to the notice Of Government,'will Gov-
ernment take any action? 

Mr. Speaker: Surely, he should 
bring such cases to the notice of Gov-
ernment. 
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Shri M. C. ehagla: There is no law 
under whil'h I can take action. Even 
in a country like England there are 
what are known as cram shops ,,-here 
students are trained to cram to pass 
examinations. It is a very difficult 
problem. In the first place, we do 
not want to prevent experiments in 
education, and We do not want to stop 
private institutions. On the other hand. 
we have got to put down these spuri-
ous institutions, and so we must draft 
a Bill which will satisfy both these 
conditions. 

8hri Kapur Singh: Have Govern-
ment tried to ascertain whether there 
is any genuine demand which these 
so-called teaching shops supply, and if 
80, what steps do Government propose 
to take to supply that demand? 

8hri M. C. Chagla: I agree that 
there is a great demand, and it is a 
very happy sign in our country, and 
young people are wanting higher 
education but not having enough room 
in the colleges. That is why we are 
going to have correspondence courses; 
we are going to have evening classes, 
and we !/hall do our best to satisfy the 
needs of these pupils but not through 
institutions like these. 
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Shri M. C. Chagla: As far as I know, 
no one can sit fOr a university exami-
nation unless he has b€en admitted 
to a college or has gone through a 
correspondence course in Delhi. I dO 
not understand how a student w'ho 
has not been admitted to a college or 
university can sit for a university 
examination. 

Mr. Speaker: The hon. Minister 
may inquire further. I also know 
that some universities do allow them 
somehow some opportunities to appear 
in the examinations. 

Shri M. C. Chagla: For instance, 
in England there is the system of c.'C-
ternal students. Even then they have 
to register in some university. I can 
understand tutorial Institutions. 
After they are registered in a college, 
they have to go to an institution and 
get coaching or tutorials. 

Some bon. Members: No, no. 

Shri M. C. Cbagla: I will certainly 
make inquiries into it, all the same. 
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Shri M. C. Chagla: Even in Delhi, 

We are governed by the rule of law. 
If there is no law, r cannot put it 
down. Therefore, I will seriously 
consider bringing in some legislation 
as soon as possible. 
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The Minister of Petroleam and 

Cbemieals (Shri Humayun Xabir): 
(a) Yes, Sir. 

(b) The disparity in the prices ;t 
main ports is due to difference in (1) 
ocean freight rates from the loading 
ports in Persian Gulf to the discharge 
ports in India and (2) the incidence of 
wharfage and (3) other compulsory 
landing charges in force at 
different ports. The upcountry 
prices include the element of 
actual' rail freight from the nearest 
main port installation, Sale Tax and 
other local taxeslduties like octroi! 
terminal tax etc., which differ from 
place to place. 

(c) No such reports have been 
received by Government: 

(d) Does not arise. 




